o t a ha
Mines (Gr-2) Department

No.: F.11{1)(82) #9/ &¥-2 /2030 Date : _r;)hn 2ale

Tao
The Hon'ble Chairperson
Mational Grean Tribunal
Principal Bench
Mew Delhi
RE: Before the National Green Tribunal
Principal Bench, New Delhi
0.4, 575 OF 20198

IN THE MATTER OF:

Yaduraj Singh Jat .. . Applicant(s)

Versus

State of Rajasthan ... Respondeni(s)
Respected Sir,

1. The above captioned matter pertains to illegal mining of bajri in Banas river
which falls within District Karaull and District Baran. This Hon'ble Tribunal
vide Order dated 19.02.2020 in the above captioned matter directed the
Divisional Commissioners of the concermed areas near River Banas (namely
Karauli District and Baran District) to furnish their respective reports through
the office of the undersigned. In accordance thereof the same has been filed

fram time fo time.

2 This Hon'ble Tribunal has, independently of this, issued directions from time
to time, inler alia, in respect of illegal sand mining for which specificaily
composite directions were in O.A. B0B of 2018. The Government of Rajasthan
has been complying accordingly with the directions and several sleps as
enumerated herelnunder have been laken:

i. A Chief Secretary’s Environmen! Cell has been established which is
manitoring all the cases.



The office of the Chief Secretary is holding regular meelings with the
District Magistrates. On 28.02.2020, there was a meeting held with the
Director General of Police (Law and Order), Secretary Home, Direcior
Mines, all District Collectors, Dy. Conservator of Forest and other
concerned officers. The office of the undersigned has issued several

- directions including formation of S.1.T., regular monitoring of cases

registered against ilegal mining, special check posts on the routes
routinely used for ilegal mining, ensuring CCTV survelllance, sfrict
recovery of environmental compensation fee, etc. A meeling was also
conducted on 12.10.2020 wherein directions were issued to the District
Magistrates to create awareness al the Panchayat level by calling
meetings of the concerned functionaries.

The office of the Chief Secretary along with officers of concemned
departments is in the process of issuing comprehensive guidelines
applicable to all cases in the State of Rajasthan.

The Mining Department has also taken up the project of creating a
redressal portal and a mobile application for reporting, etc. of illegal
sand mining activities.

. The office of the undersigned is regularly monitoring the steps to curb illegal
sand mining in the State of Rajasthan in compliance with the directions of the
Hon'bie Supreme Court of India, this Hon'ble Tribunal and the Hon'ble High
Court of the Rajasthan.

. In respect of the above captioned matter, the Reports as received from the
Divisional Commissioners of Kota Division and Bharatpur Division, are
annexed herewith and marked as Annexure — 1 and 2 respactively.

Encl.

Regards,

{ rup)
Govern of Rajasthan

Annexure — 1: Report of the Divisional Commissioner, Kota Division
Annexure — 2. Report of the Divisional Commissioner, Bharatpur Division
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ANNEXURE-1

OFFICE OF THE DISTRICT COLLECTOR, BARAN

3r. No F-4{ }Revenue /1. M./ 2020/ 1283 Date: 23.03.2020

For
The Divisional Commissioner
Kota Division, Kota

Subject:- Original Application No.575/20109 titled as
Yaduraj Singh Jat versus State of
Rajasthan before the Hon'ble National
Green Tribunal, New Delhi

Sir,

It is respectfully submitted in the above referenced
subjected letter that a report in respect of the illegal
Bajri mining has been sought, which is sent in the
following manner:-

Mineral Bajri is available mainly in Parwati, Parwan,
Anderi, Retli areas of District Baran. Since this bajri
being black in colour and of poor quality therefore it is
mainly used for masonry purpose at the local level. The
local villagers by carrying out illegal mining in these
rivers thereafter illegally sell the mineral bajri in the
nearby villages. The details in respect of the approval
for mining of mineral bajri and the action taken against
illegal mining of bajri is as following:-

1.Details of the action taken for the rpose of

approval of the mining lease for bajri:-

The Department for the purpose of mining lease of
mineral bajri from the Gair Mumkin Nadi (Parwati)
flowing through Tehsil Mangrol and Tehsil
Kishanganj of District Baran issued a letter of
intent on 24.12.13 in the name of Shri Pramod
Meena for a total area of 329.90 Hec. The holder of
Letter of intent for the purpose of obtaining
environmental clearance has applied with the
Ministry of Environment and Forest, Government of
India which is still pending. No temporary work
order has been issued in favour of the holder of
Letter of intent and similarly, the Department for
the purpose of mining lease of mineral bajri from
the Gair Mumkin Nadi (Parwati) flowing through
Tehsil Baran and Tehsil Kishanganj issued a letter
of intent on 03.12.2014 in the name of Shri



Mukesh Sharma for a total area of 360.97 Hee, The
holder of Letter of intent for the purpose of
obtaining environmental clearance has applied with
the Ministry of Environment and Forest,
Government of India which is still pending. No
temporary work order has been issued in favour of
the holder of Letter of intent.

A letter of intent for the purpose of mining lease of
mineral bajri from the Gair Mumkin Nadi
(Parwan/Parwati) flowing through Tehsil Atru of
District Baran was issued on 24.01.2013 in the
name of Shri Manij Jain for a total area of 159.27
Hec. The holder of Letter of intent for the purpose
of obtaining environmental clearance has applied
with the Ministry of Environment and Forest,
Government of India which is still pending. A
temporary work order has been issued in favour of
the holder of Letter of intent valid from dated
23.12.13 till dated 17.11.17.

3. Areas prone to illegal mining of bajri (Tehsilwar):-

1. Tehsil Baran:- Village Kalyanpura, Ghisri,
Mehpura, Koyala etc. villages which are villages
in habited near Parvati river.

5 Tehsil Kishanganj:- Village Kamtha, Rani Barod,
Dadpura, Kishanganj, Jalwada etc. inhabited on
the banks of river Parvati.

3.Tehsil Anta- Village Raipuriya, Gulabpura,
Chahedia, Baldada etc. Kalisindh, Parwan River
and areas inhabited on the banks of Parwan
Tiver.

4.Tehsil Mangrol- Village Mundia, Nandgawdi,
Singola, Balunda, Ishwarpura etec. villages
situated near Parwati River and areas of village
gjswali, Bherupura, Kanada, Papdali etc.

5. Tehsil Chhabra- Village Pachpada, Nimthur,
Chawalkhedi, Gugor, Kandeyavan, Bhilwara
unlevelled areas etc.

6.Tehsil Chhipabarod- Village Tancha-Tanchi,
Gagchana, Mehpura, Pachaad etc. Lahasi and
villages inhabited on the banks of river Anderi.

7 Tehsil Atru- Village Gulkhedi, Phulbaroda,
Piplod, Degni, Gaughat, Kundi, Padlia ete. areas.



3. Action

minin

tak

transportation of b

against

illegal

ri:- In compliance of

the order dated 03.05.2018 passed by the Hon'ble
High Court in the Civil Writ Petition

Rajasthan

N0.9458/2018

instituted

mining/transportation/storage
Investigation Teams comprising of the officers from
the Revenue, Police, Forest, Transport and Mines
Department was formed vide the order of the
undersigned dated 17.07.2018 wherein the Special
Investigation Team at the District Level and the
Sub-District Level have continued to take action
against the illegal mining/transportation/storage of
bajri. After restriction on the mining of bajri action

against
of bajr,

illegal
Special

were taken in the following manner.-

]
&. Details Total FIR Amount Beized
No. No. of lodged recoverad Tools,
CABEE machinery,
vehicle
ete.
L Dated 16.10.17 7T o 3654350 L
gill 31.03.2018
2 Year 2018-19 il6 4] 5294550 i ]
3 Year2019-20 (till 226 5 Q447186 14
Dated 18.03.2020) |

S.1.T. by running a drive in the month of July,
August, 2019 seized a total of 32 illegal stocks of

baijri

recovered from construction

sites and

in

sequence of further proceedings the then Assistant
Mining Engineer, Baran had issued notices to some

“illegible”

stockiest have deposited the penalty

and in

compliance of which
amount of

Some

challan with the office but the bajri is yet to be

released. Some

illegal

stockiest

have

failed to

deposit the penalty amount. In the same sequence
on 09.08.2019 during the meeting of 5.1.T. Baran it
was decided for auction of the seized bajri. But no
discussion was held in respect of the stockiest who
have deposited the penalty amount whether their
bajri is to be released or to be auctioned. With the
view of maintaining uniformity in sequence of the
minutes of the meeting of the $.1.T. Baran dated
03.03.2020 for the purpose of directions in respect
of the disposal/auction of the seized bajri, vide the
11.03.2020 guidance was
sought by the Assistant Mining Engineer from the
Superintendent Mining Engineer, Kota.

Letter

No.521 Dated




In compliance of the Hon ble Supreme Court Order
Dated 19.02.2020, on 28.02.2020 in the
Chairmanship of Respected Chiel Secretary
Government of Rajasthan Jaipur a State Level
meeting was organized through video conferencing
wherein all the District Collectors of every district
and Superintendent of Police along with High Level
Officers of the Revenue, Police, Mines, Transport,
Forest Departments took part. A copy of report on
the minutes of the meeting is enclosed. In
compliance of the meeting of the Respected Chief
Secretary, Rajasthan held on 28.02.2020, a
meeting of the officers from the District Level and
Sub-Division Level officers of the Revenue, Police,
Forest, Mines, Transport Departments was held on
28.02.2020. (A report ef the minutes of the meeting
is enclosed). At present action is being taken by the
teams formed at the District and Sub-Division Level
against the illegal mining/ transportation /stocks of
mineral bajri.

" Enclosures:- As above
Regards
Sd/-
(Indra Singh Rao)

District Collector, Baran

True Translated Copy
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AMMEXLIRE-2

fthe Di igsiona 4

Sr. No./Revenue/2020/174 Date: 11.03.2020

Director
Mines and Geology Department

Rajasthan, Udaipur

Subject: Original Application No.575/2019 titled
as Yaduraj Singh Jat versus State of
Rajasthan before the Hon'ble National

Green Tribunal, New Delhi

Reference: In reference to the Joint Secretary to
Government, Mining {Group-2)
Department, Rajasthan Jaipur Letter
no.P-11{1){82) Mining/Group-2/2020
Dated 06.03.2020.

3ir,

It is submitted in sequence of the above subjected
and referenced letter that directions were issued
in the said case for submitting a report through
Divisional Commissioner to the Chief Secretary in
respect of illegal sand mining being carried out

over Karauli river in Rajasthan. A copy of the said



letter was also endorsed to the undersigned. In
the same sequence, a point wise report received
from the District Collector Karauli is hbeing
dispatched to you for the purpose of necessary
action such that order of the Hon ble National

Green Tribunal, New Delhi is duly complied with.

Enclosures:- Point wise report received from the

District Collector, Karauli, Total No. of Pages-7.

Regards

S5d/- illegible

{Chandra Shekhar Mutha)
Divisional Commissioner

Bharatpur

Sr. No./Even/175-T7 Date: 11.03.2020

Photocopy to the following for information and

taking necessary action:

1.Shri KEamlesh Singh Chouhan Joint Secretary
to Government, Mining (Group-2)

Department, Rajasthan, Jaipur.



2. District Collector Karauli

3. Additional Director ([Mining) Mines and

Geology Department, Jaipur

Divisional Commissioner

Bharatpur

True Translated Copy



[ ] e of the Distriet Collector Karauli

gr. No.P-12{3)(4)(2) Minerals/2020/546 Date: 06 03.2020

Respected Divisional Commissioner

Hvision Bharatpur

Subject:- Original Application No.375/2019
Yaduraj Singh Jat versus State of
Rajasthan before the Hon ble

National Green Tribunal, New Delhi

Reference:- In reference to your Letter No./

Revenue/2020/ 168 dated 6.3.2020.
Sir,

In sequence of the above subjected and referenced
letter enclosed with the letter of the Joint
Secretary to Government and in sequence of order
of the Hon ble National Green Tribunal, New Delhi
Dated 19.02.2020 in Original Application
No.575/2019 titled as Yaduraj Singh Jat versus
State of Rajasthan, a point wise report is as

following:-



1. Point No,1 is related with the State Pellution

Control Board.

2 It is submitted in sequence of Point No.2 that
sut of 82 LOI approved by the Hon'ble
Supreme Court vide order dated 16.1 1.17 for
mining of minerals sand (Bajri} in the State
of Rajasthan wherein only 01 LOI was
approved within Karauli in favour of Shri
Ramesh Chand Morani over an area of 894.5
Hec. situated near Village Hadoti Tehsil
Sapotra. The mining work was shut down
from dated 27.05.2016 in the said LOI in
compliance of order of the Hon ble Green

Tribunal Bhopal dated 24.05.2016.

In sequence of order dated 03.05.2018
passed in the Civil  Writ Petition
No.9458/2017 instituted before the Hon'ble
High Court of Jaipur, this office from dated
17.07.2018 formed a joint special

investigation team comprising of the



departments such as Mining, Forest,
Transport and Police Department. The said
joint team regularly takes action against the
illegal mining/transportation /storage of
mineral bajri over mining spot in District
Karauli specially in Village Hadoti situated in
Tehsil Sapotra and in the Banas river flowing
through the nearby areas. In addition, joint
chowkis of police and mining department
have been setup throughout the district in
Village Bukna Mod, Chaudagao (Jodli Med),
Raneta and Gulab Kothi and Narauli Dong
Tehsil Sapotra and at present check post and
pickets have been setup in villages such as
Chamarpura, Fatehpura, bridge connecting
between Hadoti and Bhuri Pahadi,
Panwarpura river and Baroda Gajrajpal
thereafter CCTV cameras have been installed.
After setup of the said check posts the illegal
mining/transportation of mineral bajri has

become almost insignificant.



In addition, continuous effective actions have
been taken by the Police Department, Mines
Department, Revenue Department, Transport
Department, Forest Department by jointly
establishing co-ordination amongst them
from time to time in order to prevent illegal
gand mining and transportation within the
area. In addition, in the weekly meeting
organised at the District level also the
officers of the Revenue, police, mines, forest
and Transport Departments are directed for
taking effective actions by establishing co-
ordination amongst them. In the said
relation, the actions taken this year arc as

following:-

Period from 04.2019 06.03.2020

8.

No.

Name of | No. of Amount | No. of

Special
Department cases in  recovered | cases Remarks
which in the in
action cases, which
Was amount FIR

taken in Lakhs wWas
lodged




Mines Department |257

141,18

T )
8 Illegal mining-

2

legal
transportation-

247

lllegal storage-

&

Police Department | 1835

Cases-33

207 M.V. Act 130

38 Police Act 27

Transport

Department

98

9.12

= Truck-32

Trailor-8

Tractor-58

Enclosures:- Copy of the report of Mines,

Police and Transport Department.



Hr, No,/Even/2020/

Photocopy to:-

1. Respected
Department,

Jaipur.

(Sudarshan Singh Tomar]
Additional District Collector

Karauli

Date: 06.03,2020

Joint Secretary Mines

Mines (Group-2]) Rajasthan,

Additional District Collector

Karauli

True Translated Copy



Office of the District Transport Officer, Karauli

Sr, No.2T00

Ta,

Date;- D6,03.2020

The Respected District Collector,

Karauli

Subject:-

Eeference:-

=T,

Original Application No.575/2019
titled as Yaduraj Singh Jat versus
State of Rajasthan before the
Hon'ble National Green Tribunal,
New Delhi

In reference to the Joint Secretary
to Government, Mining (Group-2)
Department, Rajasthan Jaipur
Letter no.P-11({1}(82) Mining/Group-
212020 Dated 06.03.2020.

It is respectfully submitted in the above subjected

matter that by preparing the following report in

respect of the action taken by the flying squad on

the overload transportation of sand within the

district from the month of April 2019 till February

2020 is being sent for your kind perusal:-



Type of No. of Challan Amount (in
vehicle Lakhs)
1 Truck 32 2.41
2 Trailor 8 1.49
3 Tractor 58 5.22
Total 98 9.12

Sd/- District Transport Officer

Karauli (Rajasthan)

True Translated Copy




Government of Rajasthan

Office of the Mining Engineer, Mines & Geology

Department, Karauli

Office of the District Council and Khanij

Bhawan near City Park

Mail I1d-me.karoli@rajasthan.gov.in tele

No.07464-250202

Sr.No. M. E,/Kar./Bajrl 8IT/2020/34 Date: 06,03.2020

Subject:-

Reference:-

Sir,

Original Application No.575/2019
titled as Yaduraj Singh Jat versus
State of Rajasthan before the
Hon ble National Green Tribunal,

New Delhi

In reference to your Letter No P-12
(3)(4){2)Mineral /2020 /542 dated

06,03.2020.

It is respectfully submitted in the above subjected

matter that a point wise reply in compliance of

the order dated 19.02,2020 passed in the Original



Application No.575/2019 titled as Yaduraj Singh
Jat versus State of Rajasthan before the Hon'ble
National Green Tribunal, New Delhi is as

following:-

1.In the point Ne.l, the Hon ble National Green
Tribunal, New Delhi has demanded for a
report in respect of the case from the
Rajasthan State Pollution Control Board and
Madhya Pradesh State Pollution Control
Board and since the same is not related with

this office therefore no remarks are expected.

2. Remarks in respect of Point No.2 are as

following:-

The petitioner Shri Naveen Sharma instituted
a Special Leave to Appeal No.34811/2013
before the Hon ble Supreme Court against the
order dated 21.10.2013 passed by the
Hon'ble High Court of Jaipur in DBCMA
Ne.250/2013 and the Hon ble Supreme Court

by passing an order dated 16,11.2017 in the



said instituted S.L.P. restrained f{rom
carrying out mining of mineral bajri by the B2
LOl approved in the State of Rajasthan
wherein only 01 LOl was approved within
Karauli in favour of Shri Ramesh Chand
Morani over an area of 894.5 Hec. situated
near Village Hadoti Tehsil Sapotra. The
mining work was shut down from dated
27.05.2016 in the said LOIl in compliance of
order of the Hon ble Green Tribunal Bhopal

dated 24.05.2016.

After the said order, consequent to stay on
the mining activities over the legal sources of
mineral bajri complaints regarding illegal
mining/transportation of mineral bajri began
to be received by the office and on which the
office continued to take action holding the
mineral bajri as illegal under the provisions
of The Rajasthan Minor Mineral Concession

Rules, 1986.



Thereafter, in compliance of the directions
given in the order dated 03.05.2018 passed
in the SBCWP No,9458/2017 titled as Sanjay
Kumar Garg versus State of Rajasthan
instituted before the Hon'ble High Court of
Jaipur in order to prevent illegal
mining/transportation/storage of mineral
bajri vide the order of the District Collector
Karauli dated 17.07.2018 a joint special
investigation team was formed comprising of
the mines, forest, transport, revenue and

police departments.

The said joint team regularly takes action
against the illegal mining/transportation/
storage of mineral bajri over mining spot in
District Karauli especially in Village Hadoti
situated in Tehsil Sapotra and in the Banas

river flowing through the nearby areas.

In addition, joint chowkis of police and

mining department have been  setup



throughout the district in Village Bukna Mod,
Chaudagao (Jodli Mod), Raneta and Gulab
Kothi and Narauli Dong Tehsil Sapotra and
joint check post of the mining department
have also been setup which are regularly
being inspected by the District Collector,
Superintendent of Police and the Mining

Engineer, Karauli.

According to the directions the District
Collector and the Superintendent of Police for
the purpose of ensuring complete compliance
of the order of the Hon'ble Court in place of
the chowkis setup in the said manner at
present check post and pickets have been
setup in villages such as Chamarpura,
Fatehpura, bridge connecting between Hadoti
and Bhuri Pahadi, Panwarpura river and
Baroda Gajrajpal thereafter CCTV cameras
have been installed, After setup of the said

check posts the illegal mining/transportation



of mineral ©bajri has become almost

insignificant.

The details of the action taken by the office
in compliance of the order of the Hon'ble
Supreme Court dated 16.11.2017 against the
illegal mining/transportation of mineral bajri

iz as following:-

5. Details Illegal Illegal Illegal | Total | Amount FI
No. mining |transportation |storage | cases |recovered lodg
(in lakhs)

1 |Dated 29 0 29 13.69 1
16.11.17 till
31.03.2018

E. Year 2018- {214 7 223 70.46 24
19

3 |Year 2019-| 257 6 265 |141.18 |8
|20 Upta
06.03.2020))




3, 1n compliance of Point No.3 no remarks of the

office are expected.

4.In compliance of Point No.4 no remarks of the

office are expected.

Regards
Sd/-
(DS Meena)

Mining Engineer, Karauli

True Translated Copy



Office of the Superintendent of Police
District Karauli

Sr. Mo Miscl. /Karauli /20202073 Date: 06.03,2020
District Collector and Magistrate

Karauli

Subject:- Original Application No.575/2019
titled as Yaduraj Singh Jat versus
State of Rajasthan before the
Hon ble National Green Tribunal,
Mew Delhi

Reference:- In reference to your Letter No.P-12
(31(4)(2) Mineral/2020/544-45 dated
06.03.2020.

air,

It is respectfully submitted in the above subjected
referenced matter that the following actions were
taken during the year 2019 and 05 March 2020 in
relation to  prevention of illegal mining/
transportation of sand being carried out over
Banas river/Chambal river in District Karaulj,

which are being sent for your kind perusal:-



Information in respect of illegal sand during

the year 2019

Cases 207 M.B. Act 38 Police Act
29 109 22
Infor ion in respect illegal sand durin
01.01.2020 till 3.2020
Cases 207 M.B. Act | 38 Police Act
04 21 05

In compliance of the order dated 19.02.2020
passed by the Hon'ble Supreme Court in Special
Leave Petition (Civil] Neo. 10587/2019 titled as
Mineral Bajri Lease LO! Holders versus State of
Rajasthan it was decided for organizing a meeting
of the S.I.T. at the District level under the

Chairmanship of the District Collector on




29.02.2020 in the office of the Sub-Division

Officer Sapotra time at 2:00PM.

In compliance of said decision, on 29.02.2020
time at 10:00AM [ the Superintendent of Police
and District Collector Karauli, Additional
Superintendent of Police, Karauli, Sub-Division
Officer Sapotra, Mining Engineer Karauli and all
the other concerned District Level 5.1.T. Members
JOfficers jointly for the sake of prevention of
iliegal mining/transportation of mineral bajri
within Tehsil Sapotra conducted inspection of the
permanent check post of RAC setup at Bukna
Mode, Chauragaon (Jodli Mode), Raneta and

Gulab Kothi.

Thereafter the joint team firstly inspected the
major area of illegal mining of mineral bajri at
Village Pawarpura, Tehsil Sapotra and the major
road for illegal transportation of mineral bajri i.e.
Village Fatehpura, Baroda Gajrajpal,

Chamarpura.



After area inspection time at around 2:00FM in
the office of the Sub-Division Officer Sapotra a
meeting of the S.I.T. formed at the District and
Police Station Level was organized under the
Chairmanship of the District Collector for the
sake of prevention of illegal mining/
transportation of mineral bajri. The following

proposals were passed during the meeting:-

1.To establish RAC chowkis at the river area
(illegal mining location of mineral bajri)
Village Pawarpura and bridge situated in
between Hadeti (Distriet Karauli) to Bhuri
Pahadi (District Sawai madhopur) over Banas
river and the major road used for illegal
transportation at Village Fatehpura, Baroda
Gajrajpal and Chamarpura by removing the
previously setup chowkis at Bukna Mode,
Chauragaon [(Jodli Mode), Raneta and Gulab
Kothi so that no vehicle/machine is able to
reach to the location of illegal mining of the

mineral bajri and due to which there are



possibilities of decline in the illegal mining/

transportation.

.To setup check post/barriers at at
Chamarpura, Fatehpura, bridge in between
Hadoti to Bhuri Pahadi, Pawarpura River and
Baroda Gajrajpal for the sake of prevention of
illegal mining/transportation of mineral bajri
thereafter directions were issued to the
Mining Engineer Karauli for the installation
of CCTV cameras over those check posts s0
that fear is spread amongst such
transporters and on which the Mining
Engineer Karauli took the decision for
installing CCTV cameras over the said check

posts in the said manner.

.During the meeting the S.LT. formed at the
District /Police Station Level jointly also
decided to conduct atleast 4 big raids for

seizure of illegal stock of mineral bajri prior



to 15 March along with taking action under

section of P.D.P.P. Act against the guilty.

It was also decided that by identification of
mining mafia involved in the illegal mining/
transportation of mineral bajri within the
District thereafter to seize the vehicle/
machines used by them in the illegal mining/
transportation thereafter to lodge FIR against

them in the concerned police station,

In context of the decisions taken as above for
the sake of prevention of illegal bajri mining/
transportation after setup of permanent
check at Hadoti Banas River Check Post,
Kanwarpura Check Post, Garhi Gaon Check
Post, Khushal Singh Tiraha Check Post,
Baroda Gajrajpal Check Post thereafter staffl
from the Police Department, Mining
Department and Forest Department have
already been deputed over said check posts.

COTV cameras have been installed in all the



said five check posts. In addition, temporary
guards have been deputed at Fatehpura,
Hadoti Tiraha, Gordhanpura from P.S.
Sapotra and Police Lines wherein police staff

have been deputed.
Regards,
Sd/-
{Anil Kumar)

Deputy Superintendent of Police

Karauli

True Translated Copy



